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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL - e o
NEW DELHI
OA/RA{RAJOCP No.___ 436 1991
Balwant Rai sh. S. P, Sharma
APPLICANT(S) A COUNSEL
. VERSUS |
Uelsls & Crs. )
RESPONDENT(S) COUNSEL
Datej “Office Report _ - Orders '
19.2.91,

PR il )

Present : Shri $. P, Sharma, Counsel for the
&pplicant, .

After making submissions for quite
some time learned counsel for the applicant
prays for a week's time to amend the C.As

“ Time praved for is allowed. The amended
O.A., may be listecd for admission on 8;3.91.
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Presents SheSe PeSharmma, counsel for the app%?cant.
The 1lde counssl Ter the applicant |
sybmits that he may be allowdd te withidrae the Q.Rf
as he wishes to aw¥ail of the departmeﬁtal remadies
‘offered to hime: The D.A.-is accordingly dismissed

as withdraun. The applicant is free to tile a frash

Oefs in accordance with law, if so advised.
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